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C.IGINAL AI'PLICATION NO.428 of 2CC4 
Cuttack, this the44day Q.f 

Kpuri Murmu 	 Applicant 

- vE:sUs - 
Union of In'a & others 	 •••. 	Rporents 

FOR ISTRUCTICS 

1.hethr it be refrred to the reporters or not ? 

2. whether it be ciruL ted 1-0 all the Benches of the 
Central Mrninistrtjve Tribunal or not ? 
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CENTRAL onINisTRATrz: TR lUNAL 
CUTT.C1( B NCH: CUTT?CK 

OSIGINZL APPLI'ATICN NO.423 of 2004 
Cuttck, this the 44 tday of 	2005 

COR: 

!CN 'BL SHRI B.N.SOM, VIC-CFAIRNAN 

0•S 

Srnt, Majuri Nurmu, ad 60eirs, U/O.I.ate 1itha Murinu, 
At-Jid alpur, P.O .:-anit1, Dist. Bhadrak. 

Applicnt 

Advoctes fDr theajçiicaet 	 .... Mr.S.C.Sarnantr.y 

Versus- 

1, Union of In-IA-La repre3ented throuh its Gener1 Nanager, 
South Eastern Railway, Garden Reach, Koikata-43, 

F.A. & C.A.O., South Eastrn Railway, Garen Reach, 
l}a43 

Senior Divijoni Accounts Officer, South astern Railiay, 
At/P.O zKharagpur, Dist.Paschirn flinapur, nest Bengal. 

Divisional Personnel Officer, South .astern Railway, 
At/P.O Hhara'pur, Dist :Paschirn Midnapur, ;est P.ena 1 

S. Permanent ay Inspector, South Eastern Railway, At/P.Oz 
Soro, Dist.Balasore, Or.ssa. 

6. UCO Eank, Ranital Branch, Dist:flhadrak,rpresented ly 
its Man-'r, 

Athccats or te 	oñents 

J.R.Pattnaik, 
& 

S .K. Mishra 
(For Res.ib.6) 

ORDER 

9Ri 	N.3O 1  V IC-CHAIRMAi 	This C.A. hs been f1ie] 

by 3mt.}(a:ur 	unru ihcse hus'-an Late 11a Nurru 1ied in 

service whie work!ne as Track 'an un 	Permanent .d'ay 



InspectLr, SorQ. 

2. 	The case of th applic nt is that her husband 

superannuated wth effect from 31.3.98. The Rezpondents 

haw paid him all the r-tiral enefits exceptinc the monthly 

pension; which remains unpaid inspit of several requests 

rridc tL' this effect by her huthand t the RailwayAuthori-

ties. It is also discLosd, by her that the pension for 

her' husband zas actually s.anctioned by the espondents 

on 21.1O.9C and sent to tJCO sank, Sala.sore for payment. 

Her husband had made a rep 	ti 	Dmer998ata 	 b  

infoi 	.hc : cponcints that he was yet to receive bhe 

monthly pension. 	ut he heard nothinq from them. It 

was then only on 25.4.2 the Sr.Divisional Personnel Cfficr, 

South Saste.rzn Railwa, Khragpur took up the matter with 

the UCO Bank, t3alasore to the effect that the pension 

payment order dtd.20.1C.98 issued in favour Or  the d.ased 

rail;ay servant had been sent to the flank and he was entitl'd 

to receive the payment of monthly pension from 1,4.98. 

The said  uLhority called upon the fiaflk to intimut the 

reasons for on-draial or the pension in favour of her 

husband fr 	i4.98. It w s then on 23.5.2CO21  the said 

UCO Pan.: informed the Sr.Divisimnal Personnel Officer, 

Khar;ur that his office had 	t reived the pension 

pper3 in rtcpect of Shri Pitha Muru. The ratt'r there-

after reinainedt un r-cr spondnce between the Respondent's 

ati  	UC fln sorcanis 	nan  	The hu - and a f the 

appiir .....L In the meanthile died on 5.10.203. On 

15.12.20C3 Lhe appiic.s applied for payin her the arcear 



pension duos of her husband, as well. as fni1y pension 

with interest. As the m.tter could rt be settled so far, 

the 	pli"int hs approiched this Tribunal to issue direciAon 

to the ?.espondents to issue duplicate pension pa.-ment 

order to the Bank for rellerse of pension iith interest whibh 

remiine. unptid u'in the I1fe time of her husband an 

rncth1 L; fzniiy Tnson 1ue to her: as idow wit.b interest 

at the rt -  ol 12% per annum from the date 	the 

peicn is 

The facts of the case are not in ispte. The 

Sespon-ent.:, however, by films a counter has ex'1ainod 

the circirnst-nces in ahich the monthly pension r - mained 

unpaid to the deceaser aiUa1; se,ant though not on accoubt 

of an fault on tbir part. They h 	1isclosd that the 

pension p r- ent rder and other papers wert 3-ent by special 

essenser .;ho handed over the same to UCO sank, T3  a lasore 

on 13.11.1990, under signature in the Dak ok. Then in 

tht year 2CO2 when the fact of nondraia1 of pension was 

feSr Di.scni personnelhrouaht to the notic o t 	enio 	L  

Of±- cr, J<haragpur, The Branch 1ngr, UCZ Banks  Ba1ascr t. 

arid the llananer of UCO Bank, ?.anital T3ranch (the pay in- bank) 

were request& to stite the reason fbr non-payment of monthly 

pens ion. The 11CC Bank, Raniti Brnch in:brned the Rs-

pon:nts that they had not rceived any pension paper from 

11CC Bank, Balasore, am7l thereupon the Branch Nanaer, 11cC 

ank, BiTsore wis re;uestd to check ut, his records and 

to .nform the Respondents Rai1wys the fact of the ntr 

sc that duplicate books couL 'se iscued in the event of 
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loss of the oritinal ppers (their lettr dated 6.1,3). 

It was then on 24..04, the Branch ianacr, Ba1sore Branch 

reuested by the Respondcnts to make piry-ments of 

LTA Pensin and LTA of Commuted Value of Pension of Late 

Pitho Mtiriu to the applicant an'i also to )ay family pension 

to the applicant. it is further confiied by the UCO Bank, 

tanital Branch 	their 1etter9td, 23..04 and 25.3,04 that 

the payment of family pension, LTA Pension and LTA commuted 

Value of Pension has already been credited to be Account 

No • 4467. 

4. 	I hZIe beard the Id.Counsel for the applicant, Id. 

StanLincj Cojncel for the 	sx)ncints and Ld.Counsel for the 

Privat Lespondent No.6. 

5 • 	All the partits to the litiation havn argued that the 

dely in puymnt of monthly superannuation pension 5 JCll 

as family pension took place due to the fault of UCO Bank, 

Balasore who after rcei:t of the records had. misplaced 

those records. Ld.Counsel for the a1ic.int inistd that 

the applicant is entitled to compensation for the delay caused 

to her and her family in gettinc retirement benefits. The 

point raised 	the Ld.Courisel for the aplicant is un-xce- 

tiona arid it is no ontcase that the applicant shojid be 

asked to sufer the financial. loss for the neglinence on the 

part of the UCO Bank, Balasoro. The Ld.Standinq Counsel for 

the Respon1snts have repeatedly C vis:e1 before me that the 
o rc'anisatio 

delay is not attributable to th spcthentt all. By filing 

a copy of the Oak Eok, he souht to establish his poin 

that all the bo4zs aria papers rel - ting-to payrneflt 	psion 



to the husbn.J of the pplict ier hared over to the 

UCO Bank, Bal.,sore on i$,11.93 and therefore, lailwuy huld 

not be asked to bear the burden. 

Havin oonsid 	the f a c t s of t hnc:se, I hive 

no doubt that Un-usual delay hs taken place in payment of 

monthly (ension to the deceased ailiay servant and fam ily 

pension to the family of the deceased Railiay servant for 

which th family has to c cornpersated. I also agree with 

Ld.3Landin- Counsel for te eoondents that the iespon:Ients 

should not be lmed for- the delay caused in this case 

except for a few months in handing over the beoks and papers 

to the hank for payont of pension. I, therefore, order 

that the applicant is entitled to interest on art-ear amount 

of pennion for the elic 	in paymnnt of pension. 

A the dece.'d husband of the applicnt rotired on 1,4.93, 

the Rspondcnt ?ailiays are dirctd to pay interest for 

the period beyond three months from the date of the super-

annuation of the. decesed ailays servant, that is from 

1.,98 to 15.11.98 and the TJCO Bank, Balasore to pay the 

amount cf p.:nalty from 16.8.98 to 24.8.4 at the rate of 

10 percent per anni. Fh;ever t-e amount of interest pa 

able to the applic:nt for the period from 16.11,93 to 24.8.04 

should ., in the first instarce, raid by the :esponnts 

to the widow of the Railw servant and ricase the sr 

amount from the TJCO Bank, Palasore in one lump sum for 

their service failure. 

1 make this order oni; to onsure that the poor 

appiic.nt, the widow of the deceased Railway servant is 

~t 



: 	LfflCult in rce±vin th mount o f 

intrst frrn thc 	LJfl1flt. 

9. 	I order accc.rinqly. rb costs. 

V ICE -CH\IRMAN 


